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   HIGH COURT FORM NO.(J) 2 
           HEADING OF JUDGMENT IN ORIGINAL SUIT/CASE  

IN THE COURT OF THE ADDL. DISTRICT  JUDGE -2(FTC)  
TINSUKIA 

  
 
District          : Tinsukia 

 
Present  :  Sri J.K  Das,(AJS), 
   Addl. District Judge-2, 
   Tinsukia. 
 

 

               Title Suit (Matrimonial) Case No 124/2019 
                 U/s. 27(1)(d) of  Special Marriage  Act, 1954.  
 

Smt. Priyanka  Senapati, 
D/o. Sri Jyotirmoy  Senapati,   
W/o.  Sri  Mithun  Deb, 
 
Presently  residing  in  the  
Borpathar  Road, Tinsukia 
No. 3 P.O.  &  P.S  Tinsukia 
District -  Tinsukia, Assam.…………………………..Petitioner. 
 
                              -Versus – 
 
Sri  Mithun  Deb, 
S/o. Sri  Manik  Deb, 
Presently  residing  at  
# 119, SLV  Platina 
 Behind  Gandhi  Statue,   
Hormanu,  Bengaluri,  Karnataka. 
 
Office  Address    
39, DFS – Campus  Phase – 1, 
HP  Avenue ,  40,  Hosur  Road, 
Electronic  City 
Bengaluru,  Karnataka  560100 
Permanent  R/o.  West  Sripuria, Tinsukia   
P.O. P.S. & Dist. Tinsukia, Assam.  ………….…..…..Respondent. 
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This suit came  for final hearing on :  22.07.2022.   

Date  of  Judgment                    :   25.07.2022. 

  

Appeared : 

For   the  Petitioner    :   Sri  B. Dutta, Advocate.  

For  the  Respondent :   Sri  G.  Chakraborty, Advocate. 
 
 
             And  having  stood  for  consideration  to  this  day  the  

Court delivered the following Judgment. 

 
 

 

                                  J  U  D  G  M  E  N  T 

 

1.            This   suit  is  filed  by  petitioner, Smt. Priyanka  

Senapati, against  the Respondent,  Sri  Mithun  Deb  U/s. 

27(1)(d) of the  Special Marriage Act, 1954  for grant  of  

decree of divorce by dissolving the  marriage solemnized 

between  them  on 21.01.2010 registered  before  the  

Marriage  Officer,  Tinsukia being  Marriage certificate  no. 14  

of  2010.   

 

2.            The  brief case  of  the  petitioner  is that after   the  

marriage,  the  petitioner  was   taken  to  her  matrimonial  

home  situated   at  West Sripuria,  Tinsukia, Assam.  The  

Petitioner  and  the  Respondent  started  their  conjugal  life  

at  Bangalore,  the  working  place  of  the  Respondent  where 

the Respondent was  a Financial Analyst Corporate  firm.  
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3.             They  were  blessed  with a  female  child  on  

25.11.2014, namely, Yasha Deb who  is  now 4½  years old.  

 

4.                 The  petitioner  is  a  housewife  and  she  has  no  

income of  her  own  and  she is  dependent  on  her  parents. 

After one  year  of  their  marriage, the  Respondent  started  

taunting the  petitioner, demanding money from her  and  also  

asked  her  for  financial  support  from  her  father. He  also  

demanded  for  a  scooter  from  the  petitioner.  The  petitioner  

had  done  all her  duty  as  a  wife  in  her  matrimonial  home. 

The  atmosphere  of  her  matrimonial  house  became  

poisoned  and  unhealthy.  Due  to  the  hostile  environment,  

severe  anxiety   and  stress,  the  petitioner  had  undergone  

two  miscarriages and  in  that  time  also  she  was  taunted  

by  the family  members  of  her  husband. Even  on  failure  to 

fulfill  the  demand  of a car,  the  respondent   continued  his 

misbehavior    towards  the  petitioner. Her  parents  were  

forbidden  to talk  to  the  petitioner  during her  pregnancy.  

 

5.            After birth of the female child, owing to their 

incompatibility of  temperaments and irreconcilable differences  

all  aspiration  to  lead peaceful  conjugal  life  gutted  into  

ashes.  Finding  no  alternative, the  petitioner files  this  

petition  for  dissolution  of  marriage  with  the  respondent  by  

a  decree  of  divorce. 

 

 

 

6.            
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7.             Though several reconciliations were made by their 

elders and well wishers to reconcile their disputes, but all 

efforts failed and there is no chance of their reunion.   

 

8.            That the  Respondent  is  drawing  a  salary  of  Rs. 

80,000/- per  month (approximately)  at  the  time  of  filing  of  

this petition,  but  has  not  been  paying  a  single  penny  in  

support  of  the  maintenance  of  the  petitioner  and  her  

daughter.    

 

9.            The cause of  action arose  on and  from  21.01.2010,  

being  the  date of marriage of  the  petitioner  and  the  

respondent.; on  and  from   the  01/02/2011,  being  the  day  

on  which  the  respondent   involved  in quarrel  with  the  

Petitioner  and  demanded  for  a  scooter,  on  and  from  

December,  2012  being  the  date  of  arrival  of  the  parents  

of  the  respondent  in  their  matrimonial home  in  Bangalore,  

On  and  from  June,  2013, when  the  parents  of  the  

Petitioner  visited   her  matrimonial  home  in Bangalore   and  

were  humiliated  and  violently  abused  by the  respondent.  

On   and  for,  the  month  of  June,  2013,  when  the  

Respondent   demanded  a  car  from  the  parents  of  the  

petitioner,  on  and  from 25/11/2014,  the  date  of  birth  of  

the daughter  of  the  Petitioner  and  the  ill-human  treatment  

meted  out  to  the  petitioner,  by her  sister  in  law  and  

mother  in  law,  during  her  pregnancy  and  after  her  

delivery  of  her  daughter,    on  and  from   each  and  every  

date  from  the  month   of 2015  being  the  days  of  inflicting   
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immense  torture  by  the   respondent  upon  the  petitioner,  

on  and  from  25/03/2015,  when  the  Petitioner  and  

respondent  visited  the  house  of  the  parents  of  the  

petitioner  and  misbehaved   with  her  entire  family,  on  and  

from  05.05.2019,  when  the  petitioner  left  her  matrimonial  

house,  on  and  from  when  the  respondent  refused    to  

take  back  the  Petitioner,  on  and  from  each  and  every  

dates  which  the  Petitioner  was  subjected  to  harassment   

and  humiliation  as  well  as  infliction  of  cruelty  by  the  

respondent. 

 

10.            As such, the petitioner has  prayed for dissolution  of  

marriage/decree of divorce of  marriage as  per  the  provisions  

of  section 27(1)(d)  of the Special Marriage  Act,  1954.   

 

11.            The  respondent appeared to contest the suit and  

submitted  his  Written  Statement to negate  the  claim  of  the  

Petitioner. But  in  view  of   the   joint petition  and  also 

through  video  conferencing of  2nd  Party, it  appears  that  

both  of  them  agreed  to  dissolve their  marriage,  hence, the  

suit  was  fixed  for  filing  of  marriage  certificate  and  final  

order. 

 

12.             I have heard the Ld. Counsel of  both the  sides  

through Video  conferencing.  Both the Parties  have  submitted 

their  Marriage  Certificate and declined to adduce  any  further  

evidence.  
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           Discussion,  Decision &  Reasons  thereof: 

 
13.           The  parties  have  filed  their  Marriage  certificate  

bearing  no. 14/2020  from  which  it  appears  that  the  

marriage  solemnized  between  the parties  on 21.01.2020. 

 
14.          The PW.1  has  exhibited  the  following  document  in 

support  of  his  case. 
 

(i) Exhibit 1,  the  Certificate of Marriage. 
 

 

15.          Today, after going through the Marriage  certificate  of 

the  Parties, I find that the petitioner has proved their 

Marriage certificate.  From Joint  petition and  upon  hearing  

the  both the Parties,  I  am  satisfied that the marriage 

between the petitioner and the respondent has irretrievably 

broken down and there is no possibility of reconciliation 

between them. Therefore, the petitioner deserves to be given 

a decree, as prayed for. Accordingly, the marriage between 

the petitioner  Smt. Priyanka  Senapati  and  the    

respondent Sri  Mithun  Deb  stands dissolved U/s. 27(1)(d) 

of Special  Marriage  Act 1954. The prayer for divorce is 

granted.   

 

16.         During  hearing  the  ld. Advocate  for  the  petitioner  

has  submitted  that Petitioner  does  not  want  any  

alimony. Hence, the prayer   of the  petitioner  on alimony  is  

not  taken into  consideration.  

 

17.          Prepare a decree accordingly.  
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18.         The suit is disposed of mutual consent without cost.  
 
 

                 Given under my hand and seal of this Court on this the  

25th     day of  July, 2022.   

 
 
 
Dictated and corrected by me. 
 

 

 (J.K Das )                                                    (  J.K  Das )   
 Addl. District Judge-2(FTC),                                           Addl. District Judge-2(FTC),               
             Tinsukia                                                                                 Tinsukia.            


